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C.P.No.191/98 1in
0.A.No.2035/95

New Delhi, this the 6th day of August, 1998

HON BLE SHRI N.,SAHU,MEMBER(A) o
HON BLE DR.A.VEDAVALLI,MEMBER(J) e

V.S. Tyagi coesApplicant. o
(Applicant in person) ;»;
Versus

1.S5hri S.P.Mehta,
General Manager, T
Northern Railway,Baroda House, b
New Delhi. :

Z.5h.K.K.Chaudhary,
Ex.D.R.M./Delhi Division, - R
10-A,Railway Colony, : -
S.P.Marg, New Delhi. =

3.8h.Rakesh Chopra,
D.R.M./Delhi, 5
D.R.M.Office (State Entry Road), f’g
New Delhi. .

4.5hri D.A.Anand,A.D.R.M. Delhi,

D.R.M. Office, Northern Railway(State Entry Road),
New Delhi.

5.Dr.Deepali Gupta,
Senior D.M.O. Northern Railway, Health Unit,
Anand Vihar,Delhi-110092.

6.Dr.A.K. Sanger,
Sr.D.M.0.(C), .
Delhi Division4Hospital,S.P.Mukherjee Marg,
Delhi. .

7.Dr.Maya Sharma,
Chief Medical Superintendent,
Delhi Division Hospital
Northern Railway,S.P.Mukher jee Marg, R
Delhi. e

B.Shri Ashwani Kumar,D.P.O.,
D.R.M.Office,

Northern Railway (State Ehtry Road),
New Delhi.

9.5hri 8.S8ingh,
A.P.O.,D.R.M.Office,
Northern Railway(State Entry Road), o
New Delhi. . -« s Respgondent: -

(By Advooate Shri R.L.Dhawan) ~ .
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BY. HON'BLE SﬁRLWNL§AHU;MEMB§B£A) ' e

L

In . this contempt petition filed on 5.5.98, AT
applicant brings to the notice of the court that the
respondents flound;he directions of this court in the ord@ﬂ;
iated 3.10.96 in 0.A.2035/95. It is furtner orayed that
the directions be jssued to the respondenté to release thg“
arrears of salary with effect from 25.9.95. The Oserativéié
portion of the order dated 3.10.96 is to the effect thaﬁfé
the impugned transfer order dated 25.9.99% 13 quashed anﬁ;p-
set aside. j
2. Ld. counsel for respondents Shri R. L. Dhawan haé{é
brought to our .notice annexure R-2 dated 17.1Z. 96 of ﬁ§€¢:
counter to Contempt Petition pursuant to the order of twdﬁg
court dated 3.10.96. By this order, the respondents hJa\:
cancelled the impugnhed transfer order and the applicant Wit 5 ‘
directed to be taken on duty in H.0. /ANVR. shri Bbhe WAh‘;
also pointed out that this application was filed after f%j
gap of nearly V19 months. Under Section 20 of the Vcntc¥3”k

i .

.of Courts Act, there 1s @& bar to institute contem»r

proceedings either Suo moto or at the instance of ihs

complainant after expiry of one year s limitation. ol

3. Having regard to the provisions of Section LT

ibid we are afraid that this contempt petition cannot ’*3

entertained. The applicant is at liberty, if advised, 1§
file a fresh O.A. about his substantive grievance thatzﬁﬁa
pay and allowances from 25.9.95 onwards have not been @i:lt

to him and also against his grievance that he was not &%

to render his duty as per the orders at annexure R-2. Lni;

contempt proceedings, there is no further scope to disodi
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‘ or dispose of any other substantive matter na
M~ when such point is not covered by the order dated S.Iﬂqiﬁ%ﬂ?
in 0.A.2035/95. f
G, In the result, C.P.N0.191/98 is dismissed. Rule "=

‘nisi discharged.

( DR.A. VEDAVALLI ) ( N. SAHU )
MEMBER(J) ° MEMBER (A)

/mishra/




